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INSPECTION REPORT OF UTTAR PRADESH POLLUTION CONTROL BOARD (UPPCB) OF (1) 
M/S UPPER DOAB SUGAR MILLS, SHAMLI, UP & (2) M/S SHAMLI DISTILLERY & CHEMICAL 
WORKS, SHAMLI, UP IN COMPLIANCE TO HON’BLE NGT ORDER DATED 02.12.2022 IN THE 
MATTER OF MANISH JAIN Vs UNION OF INDIA & ANR. (ORIGINAL APPLICATION  
NO. 141/2022) (I.A. No. 45/2022) 
============================================================================= 
 
1.0 BACKGROUND : 
 

 In reference to the grievance aroused by Mr. Manish Jain that Respondent No. 5 M/s 
Upper Doab Sugar Mills Ltd. Shamli and Respondent No. 6 M/s Shamli Distillery & 
Chemical Works Shamli are running Sugar & Distillery units in Shamli respectively in 
violation of Environmental Norms and causing Air & Water pollution adversely affecting 
the health of the residents of the locality and surrounding areas of District Shamli. 
    In the above matter of Manish Jain Vs Union of India & Anr. (O.A No. 
141/2022), the Hon’ble NGT Vide order dated 28.02.2022 sought a factual and action 
taken report from the UPPCB and District Administration with reference to the violation 
alleged in Grievance of the applicant in said application. In continuation joint committee 
visited M/s Upper Doab Sugar Mills Shamli and Shamli Distillery & Chemical Works 
Shamli on dated 31.03.2022 and submitted joint inspection report before Hon'ble 
Tribunal on dated 01.07.2022.  
   In continuation to the above report, Hon'ble NGT vide order dated 05.08.2022 
issued directions to the State PCB to look into the matter of compliance by both the 
industries with the consent conditions regarding disposal of Fly Ash as per CPCB 
guidelines, coverage of minimum 33% of the land on which industry is established with 
plantation of suitable species and compliance with recommendation made by the joint 
committee in its report. In compliance of said orders, UPPCB submitted the compliance 
report before Hon'ble NGT on dated 02.11.2022.  
  Further, Hon'ble NGT vide order dated 02.12.2022 directed Regional Officer, 
UPPCB to visit both the units and verify the factual position regarding averments made 
in the replies filed by respondents no. 5 & 6 as to compliance with consent conditions 
and environmental norms. Further, directed Regional Officer, UPPCB for allowing the 
applicant to join inspection of the industries at the time of visit.  
       

2.0 ORDERS PASSED BY THE HON’BLE NGT ON 02.12.2022 

The Hon’ble NGT directed on 02.12.2022 the following:  
 

"7.  We consider it appropriate to verify the present factual position through UPPCB. 
Accordingly, the Regional Officer, UPPCB is directed to visit both the units and verify the 
factual position regarding averments made in the replies filed by respondents no. 5 and 6 as to 
compliance with consent conditions and environmental norms. The Regional Officer, UPPCB 
may allow the applicant to join at the time of such visits. Factual verification report with 
requisite details may be submitted within one month by email ....."   
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3.0 INSPECTION OF M/s UPPER DOAB SUGAR MILLS, SHAMLI, UP BY UPPCB 
 

In compliance to said orders of the Hon'ble NGT dated 02.12.2022, intimation letter was sent 
to Mr. Manish Jain through E-mail dated 03.12.2023 for joining the visit of industries on dated 
06.01.2023 for verification of consent conditions and environmental norms (Annexure-1).   
Officers of Regional Office UPPCB Muzaffarnagar and Mr. Manish Jain visited the industries – 
(i) M/s Shamli Distillery & Chemical Works (Distillery Unit), Shamli, UP &  (ii)  M/s Upper Doab 
Sugar Mills (Sugar Unit), Shamli, UP & its surrounding areas on 06.01.2023. 
The Sugar Unit i.e. M/s Upper Doab Sugar Mills, Shamli, UP was found operational during the 
visit. Details are as follows : 

 
Details about M/s Upper Doab Sugar Mills, Shamli, UP : 

1. Date of Inspection: 06.01.2023 

2. Name of the unit with complete postal 
address 

M/ s Upper Doab Sugar Mills, Shamli  
(A Unit of Sir Shadi Lal Enterprises Ltd, 
Shamli-247776, Uttar Pradesh) 

3. Spatial Co-ordinates 
Latitude and longitude (in Decimal format 
only) 

Latitude -29°26’32.57”N Longitude-
77°18’51.15”E 

4. Standalone/ integrated (with co- 
generation) 
Sugar/ sugar refinery 

Sugar Unit 

5. Year of commissioning 1933 

6. License capacity of sugar Mill (TCD) 6250 TCD 

7. Average actual crush rate (TCD) Avg. 4695 TCD in the Month of Nov. 2022 
and Dec 2022.   

8. Consent status & its Validity with date 
1- Air Consent 

 
2- Water consent 

 
 

C.  Hazardous Waste Authorization 

 
a) Air Consent valid up to 31.12.2023 

(Annexure-2). 
b) Water consent valid up to 

31.12.2023 (Annexure-3). 
c) The Hazardous Waste 

Authorization is valid upto 
26.07.2023 (Annexure-4). 

9. NOC from UPGWD & its Validity with 
date (Expired/Applied for renewal/First 
time applied/Never applied) 

The unit has NOC from Ground Water 
Department for all  5  tubewells  are valid 
upto 15.08.2026 (Annexure-5). 

10. Started crushing in season 2022-23  01.11.2022 
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Stopped crushing in last season 2021- 22 16.05.2022 (As per RT-8C)  

11. Operational status during visit Operational  

12. Name of contact person Designation 

Sh. Vinay Sharma  Manager (EHS)  

Information pertaining to Water Pollution 
 

13. Sources of fresh water 

a. Bore well Total Bore wells are 05 no. 

b . Flow meter Installation at wells Yes 

c. Any Logbook maintained Yes 

14. NOC from UPGWD & its Validity with 
date (Expired/Applied for renewal/First 
time applied/Never applied) 

The unit has NOC from Ground Water 
Department for all  5  tubewells  are valid 
upto 15.08.2026 (Annexure-6). 

15. Fresh water consumption (KLD)  

a. Sugar plant From Nov. 2022 to Dec. 2022 Avg 
Dom. Water consumption is 128 KL/Day  
Industrial water consumption is 764 KL/Day 

b. Residential etc. 

c. Total fresh water Consumption (m3/ 
hr) 

d. Log book maintained (Yes/ No) If any, 
details to be collected 

Yes 

16. Waste water (effluent generation 
(KLD) 

 

a.  Industrial  764 KLD (Approx.)  

b.  Domestic  91 KLD (Approx.)  

c.  Total  Effluent Generation  855 KLD (Approx.) 

17. Schematic diagram of ETP Receiving Tank> Oil Separator > Rori bed 
Filter> Chemical dosing tank> Zigzag pits> 
Aeration tank> Secondary clarifier> Dual 
media filters > Final 
treated effluent. 

Treatment capacity of ETP (KLD) 1600 KLD 

18. Storage of treated Effluent  

a.  No. & size of lagoons No. of lagoon= 01, 
Size= 19000 m3 (as reported by Unit) 

b.  Retention time 15 days as per sugar charter 

   c.  Mode of disposal (route to reach  Treated effluent is given to nearby farmers 
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      Ganga) through pipeline and used for irrigation. 

19. Sludge Handling Process:  

a.  Sludge Drying Process 06 no. sludge drying bed available for 
drying process 

b.  Final Disposal of Sludge Sludge after drying is used as  manure for 
green belt. 

c. Whether mechanical sludge handling 
system installed 

Filter press is not installed 

    
Information pertaining to Air Pollution 

20. Source of Air Pollution Boiler  
1- 38 TPH (01 No.) 
2- 25 TPH (02 Nos.)  
3- 25 TPH (01 No.)  
4- 25 TPH (01 No.)  

21. Details of fuel and its consumption Bagasse 1500 MT/Day  

22. Details of Air Pollution Control Systems 
and Stack detail 

1. Wet Scrubber with 35 M. high stack 
from ground level  

2. Wet Scrubber with 35 M. high 
common stack from ground level  

3. Wet Scrubber with 35 M. high stack 
from ground level  

4. Wet Scrubber with 35 M. high stack 
from ground level  

23. Status of APCS Operational  

24. Quality of emission being emitted through 
stack   

Stack monitoring done at the time of 
inspection. All the stacks emission found 
within the prescribed norms as per the E.P. 
Act 1986. Analysis reports attached as 
Annexure-7.   

25. Any Hazardous Substances (Yes/No), if 
yes, give details. (Quantity & way of 
Disposal) 

Yes, 
Way of Disposal: lubricant/  used  oil is 
mixed with bagasse & burnt in boiler and 
partly used for lubrication in hand trollies, 
gear, elevators, bailing M/c etc.  
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Compliance Status of industry regarding Hon'ble NGT order dated 02.12.2022 in reference of 
Consent Terms & Conditions :  
 
Water Consent conditions compliance status 
Unit have valid water consent upto dated 31.12.2023 issued by Board vide Ref. No. 
139500/UPPCB/Circle-3(UPPCBHO)/CTO/Water/Shamli/2021 dated 04.03.2022. Compliance status 
of conditions imposed in consent order are as follows :    

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  This consent is valid for the approved 
production capacity of SUGAR FROM 
SUGAR CANE CRUSHING 
CAPACITY-6250 TCD. 

Complying; unit avg. cane 
crushed from Nov. 2022 to 
Dec. 2022 is 4695 TCD.  

 

2.  This consent is valid only for products 
and quantity mentioned above. Industry 
shall  obtain prior approval before 
making any modification in product/ 
process /fuel/ plant machinery failing 
which consent would be deemed void 

Complying   

3.  The quantity of maximum daily effluent 
discharge should not be more than the 
following : 
Domestic: 150 KLPD  Treated through 
Septic tank, Industrial: 1500 KLPD 
Treated through ETP  

 In compliance of Hon'ble 
NGT order dated 
05.08.2022, in reference of 
the recommendation made 
by joint committee, industry 
has installed 100 KLD 
capacity Sewage treatment 
Plant which was found 
operational during visit.  

 During visit industry was 
found complying with the 
maximum discharge quantity 
as per the consent.  

During visit on 
dated 06.01.2023, 
sample of STP at 
outlet was 
collected and 
analyzed in 
Regional 
Laboratory 
UPPCB, 
Muzaffarnagar. As 
per the analysis 
report, all the 
parameters were 
found within the 
prescribed norms.   

4.  Arrangement should be made for 
collection of water used in process 
and domestic effluent separately in 
closed water supply system. The 
treated domestic and industrial 
effluent if discharged outside the 
premises, if meets at the end of final 
discharge point, arrangement should 
be made for measurement of 
effluent and for collecting its 

 
 
 
 
 
 
 

During visit on 
06.01.2023, 
sample of ETP and 
STP outlet was 
collected and 
analyzed in 
Regional 
Laboratory 
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sample. Except the effluent 
informed in the application for 
consent no other  effluent should 
enter in the said arrangements for 
collection of effluent. It should also be 
ensured that domestic effluent should 
not be discharged in storm water 
drain. 
4 (a)The domestic effluent should be 
treated in the treatment plant so that it 
should be in conformity with the norms 
of treated effluent as stipulated in E.P. 
Rules 1986 as amended. 
4 (b)The industrial effluent should be 
treated in treatment plant so that the 
treated effluent should be in 
conformity with the standard lay down 
under the notification issued by 
MOEF&CC vide its GO no GSR 35 (E) 
dated 14/01/2016 
4 ( c) The industrial effluent should be 
treated in treatment plant so that the 
treated effluent should be in 
conformity with the standard lay down 
under the notification issued by 
MOEF&CC vide its GO no GSR 35 (E) 
dated 14/01/2016. 

 
 
 
 
 
 
 
4(a) Complying  
 
 
 
4(b) Complying 
 
 
 
 
4(c) Complying  

UPPCB, 
Muzaffarnagar. As 
per the analysis 
report, all the 
parameters found 
within the norms.     

5.  Effluent generated in all the 
processes, bleed water, cooling 
effluent and the effluent generated 
from washing of floor and 
equipment’s etc should be treated 
before its disposal with treated 
industrial effluent so that it should be 
according to the norms prescribed 
under The Environment (Protection) 
Rules, 1986 or otherwise mandatory. 

Complying. All effluent 
generated in process is sent to 
ETP for treatment. 

 

6.  The method for collecting industrial 
and domestic effluent and its analysis 
should be as per legal Indian 
standards and its subsequent 
amendments/ standards prescribed 
under the Environment (Protection) 
Act, 1986. 

Complying   

7.  The industry shall establish the 
cooling arrangement and polishing 
tank for recycling the excess 
condensate water to process or 
utilities or allied units. 

Complying   

8.  Effluent Treatment Plant to be stabilized 
one month prior to the start of the 
crushing season and continue to 
operate one month after the crushing 

Complying. Unit had operated 
ETP one month before the 
commencement of industry so 
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season. that ETP may be stabilized  

9.  During no demand period for irrigation, 
the treated effluent to be stored in a 
seepage proof lined pond having 15 
days holding capacity only. 

Complying. Unit has a pond 
for storage of treated effluent 
with 15 days holding capacity.  

 

10.  The industry shall implement treated 
effluent flow distribution measurement 
for irrigation purposes completely in 
accordance with irrigation plan. 

Complying   

11.  The impact of treated effluent 
application on land is to be included 
further in E.I.A. studies, involving 
ground water monitoring point 
identified in close proximity to the 
unit. 

During visit direction given to 
industry representative for 
complying the direction.  

 

12.  The industry will have to ensure 
compliance of the permission from the 
CGWA before ground water extraction 
and it will be the responsibility of the 
industry to comply with the various 
conditions of the permission taken. 

Complying   

13.  The industry shall submit Environmental 
Statement in prescribed form V rule 
no.14 of E.P Rules 1986. 

Environmental Statement for 
the year 2021-22 submitted.  

 

14.  The industry shall comply with various 
provisions of Air (Prevention and 
Control of Pollution) Act 1981 as 
amended, Water (Prevention and 
Control of Pollution) Act 1974 as 
amended and all other applicable 
rules notified under E.P. Act 1986. 
Minimum 33% of the land on which 
unit is established will be covered and 
properly maintained by the plantation 
of tall trees of suitable species as per 
the guidelines set up by the Board 
vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. 
The copy of this guideline is 
available at URL 
http://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf. 

In compliance of Hon'ble NGT 
order dated 05.08.2022, 
detailed status of green belt 
has already been submitted to 
Hon’ble NGT by UPPCB vide 
it’s  compliance report dated 
02.11.2022. During visit 
industry was found complying 
regarding the development of 
Green Belt.   

 

15.  The industry will ensure the continuous 
and uninterrupted data supply from the 
OCEEMS to the CPCB and SPCB . 

Complying   

16.  Flow meter to be installed in all water 
abstraction points and usage of fresh 
water to be minimized. The unit will 
ensure facility to transmit data to 
CPCB server and submit a regular 
calibration certificate of Electro 
Magnetic Flow meter to the Board. 

Complying   
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17.  If closure order is issued by CPCB or 
UPPCB against the unit, then CTO 
issued earlier will remain suspended 
during the closure period and after 
ensuring the compliance and after 
revocation of closure order, the CTO 
will automatically be effective with 
additional conditions mentioned in the 
closure revocation order. 

Not applicable   

18.  Industry shall abide by the directions 
given by Hon'ble Court, Central 
Pollution Control Board and UPPCB 
for protection and safe guard of 
environment from time to time. 

Complying   

19.  The Unit will file the renewal application 
at least 2 months prior to the expiry of 
this Order. 

Presently, not applicable.    

 
Specific Conditions : 
 

S. 
No. 

Consent Conditions Compliance Status Remarks 

1 This CTO is valid for production 
SUGAR FROM SUGAR CANE 
CRUSHING CAPACITY-6250 TCD. 

Complying; unit avg. cane 
crushed from Nov. 2022 to 
Dec. 2022 is 4695 TCD. 

 

2 The industry will submit the 
permission from the SGWA (State 
Ground Water Authority) within 03 
month, failing which consent shall be 
deemed automatically cancelled. 

The unit has NOC from 
Ground Water Department for 
all  5  tubewells  are valid upto 
15.08.2026.  

 

3 The industry shall establish 
Miyawaki forest inside the 
factory in sufficient area the 
treated effluent from the ETP 
shall be used for forestation. 

Complying. Industry has 
established Miyawaki forest 
with approx 2500- 3000 tress.  

 

4 Unit must install STP for treatment 
of domestic effluent and submit 
compliance in the Board within a 
Month. 
 

Industry has installed 100 KLD 
capacity Sewage treatment 
Plant which was found 
operational during visit. 

 

5 Unit shall abide by directions 
given by Commission for Air 
Quality Management in National 
Capital Region and Adjoining 
Areas. 
 

Not Applicable  

6 This CTO shall be subject to the 
order to be passed in OA No. 
301/2021 Satyapal Malik Vs U.P. 
Government by Hon'ble NGT. 
 

Complying   

7 The unit shall maintain strict 
supervision upon fluctuations in 

Complying    
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operating parameters with respect to 
each treatment unit of the Effluent 
treatment plant. 

8 
The E.T.P. unit operation line up 
Strengthening is to be maintained. 

Complying   

9 
The Unit shall install Piezometer for 
measurement of ground water level 
and the data generated from 
Piezometer will be provided to the 
SPCB on monthly basis. 
 

Piezometer installed. Unit may 
be directed to submit 
piezometer reports on monthly 
basis 

 

10 Flow meter to be installed in 
all water abstraction points 
and usage of fresh water to 
be minimized. 

Complying   

11 During no demand period for irrigation, 
the treated effluent to be stored in a 
seepage proof lined pond having 15 days 
holding capacity only 

Complying   

12 The unit shall submit the 
audited balance sheet for the 
current year and the details of 
fees deposited during last three 
years within a month. 

Complying   

13 The industry shall implement 
treated effluent flow distribution 
measurement for irrigation 
purposes completely in 
accordance with irrigation plan. 

Complying   

14 Industry shall abide by orders / 
directions issued by Hon’ble Supreme 
court Hon’ble High Court, Hon’ble 
National Green tribunal, Central 
Pollution Control Board and U.P 
Pollution Control Board for protection 
and safe guard of environment from 
time to time. 

Complying   

15 Industry shall comply with various 
provisions of Water (Prevention and 
Control of Pollution) Act 1974 as 
amended and all other applicable rules 
notified under E.P. Act 1986. 

Complying   

16 If UPPCB or CPCB issues closure order 
against the industry, this consent shall 
remain suspended for the period till 
closure order is revoked, after which the 
consent will be effective again for the 
remaining period. 

Presently not applicable.   

17 Minimum 33% of the land on which 
industry is established will be covered by 
the plantation of tall trees of suitable 
species as per the guidelines set up by 
the Board vide its Office Order 
no.H16405/220/2018/02 dt. 16/02/2018. 
The copy of this guideline is available at 
URL http://www.uppcb.com/pdf/Green-

In compliance of Hon'ble NGT 
order dated 05.08.2022, 
detailed status of green belt 
has already been submitted to 
Hon’ble NGT by UPPCB vide 
it’s  compliance report dated 
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Belt-Guidle_160218.pdf. 02.11.2022. During visit 
industry was found complying 
regarding the development of 
Green Belt.   

18 The unit shall comply with the 
provisions of notification No. S.O. 
3187(E) dated 07-10-2016 of Ministry 
of Water Resources, River 
Development and Ganga 
Conservation, GOI. 

Complying   

19 The discharge norms must confirm as 
per the notification no G.S.R. 35 (E) 
dated: 15.01.2016 of MoEF&CC. 

Complying   

20 Unit shall comply with the directions 
issued by Central Pollution Control 
Board , New Delhi vide letter–B-
190198/WQM/II(RG)/CPCB/Sugar/12/2
016-17/16662, dated 14/19.02.2019, 
and send the compliance report to 
Board on quarterly basis. 

During visit directions given to 
industry representative for 
submission of compliance 
report.  

 

21 Unit shall identify recipient drains/ 
rivulets and their u/s & d/s location 
in consultation with UPPCB and 
shall carry out monthly monitoring 
of identified recipient drains at u/s 
& d/s location through lab 
recognized under Environment 
(Protection) Act, 1986 and shall 
submit the analysis report on 
monthly basis by 10th of every 
month to CPCB and UPPCB. 

During visit directions given to 
industry representative for 
compliance of direction. 

 

22 Unit shall maintain pipe line from 
outlet of ETP and to the point of 
irrigation land. No treated effluent 
shall be discharge outside the 
factory premises. 

Complying   

23 Unit shall ensure the installation 
and connectivity of the installed 
online effluent monitoring system 
to the servers of CPCB and 
UPPCB. 

Complying   

24 Unit shall provide Pakka channel/ pipe 
line for irrigation and shall maintain the 
records of ground water extracted and 
treated effluent used for irrigation on 
land. 

Complying   

25 Unit shall comply the provisions of 
Water (Prevention and Control of 
Pollution) Act 1974 as Amended, Air 
(Prevention and Control of Pollution) 
Act 1981 as Amended and 
Environment (Protection) Act 1986, 
and direction issued by Hon'ble 
National Green Tribunal, New Delhi in 
Order dated 13.07.2017 in OA no. 
200/2014, M.C. Mehta v/s Union of 
India. 
 

Complying   
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26 Unit shall submit treated effluent 
monitoring report of the ETP and 
ground water quality of premises as 
well as of the irrigated area done by 
MoEF & CC/UPPCB approved 
laboratory in every 3 months. 

Complying   

27 This Consent order shall automatically 
become invalid on issuance of Closure 
Order by C.P.C.B / UPPCB and further 
on Revoking of Closure order, the 
Consent order shall become valid. 

Presently not applicable.   

28 The industry shall also explore 
treated effluent re-cycle mechanism 
in furtherance to the application of 
treated effluent on land as a 
significant alternative mode of re-
cycle. This step shall in turn reduce 
hydraulic loading of effluent 
discharge as well as shall eliminate 
extraneous treated effluent discharge 
possibility elsewhere. 

During visit directions given to 
industry representative for 
compliance of direction. 

 

29 The industry shall submit 
Environmental Statement in prescribed 
form V rule no.14 of E.P Rules 1986. 

Complying   

30 This consent is valid only for products 
and quantity mentioned above. 
Industry shall obtain prior approval 
before making any modification in 
product/process/fuel/ plant machinery 
failing which consent would be 
deemed void. 

Complying   

31 Industry shall install at sufficient height 
from the ground level Open to Network 
HD PTZ rotation Camera at the Inlet, 
Aeration tank, Secondary Clarifier and 
outlet of Effluent treatment plants for On 
Line Monitoring and its URL and 
password shall be provided to the 
UPPCB control room. 

During visit directions given to 
industry representative for 
compliance of direction. 

 

 
Air Consent conditions compliance status 
Unit have valid air consent upto dated 31.12.2023 issued by Board vide Ref. No. 
139450/UPPCB/Circle-3(UPPCBHO)/CTO/Air/Shamli/2021 dated 30.01.2022. Compliance status of 
conditions imposed in consent order are as follows :    

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  This consent is valid for the approved 
production capacity of cane crushing 
SUGAR FROM SUGAR CANE 
CRUSHING CAPACITY-6250 TCD. .-  

Complying; unit avg. cane 
crushed from Nov. 2022 to 
Dec. 2022 is 4695 TCD.  

 

2.  This consent is valid only for products 
and quantity mentioned above. Industry 
shall obtain prior approval before making 
any modification in product/ process 
/fuel/ plant machinery failing which 

Complying   
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consent would be deemed void.- 
3.  The maximum rate of emission of flue 

gas should not be more than the 
emission norms for the stacks.  

Complying  Stack monitoring 
done at the time of 
inspection. All the 
stacks emission 
found within the 
prescribed norms 
as per E.P. Act 
1986.  

4.  The industry should be operated in such 
a manner that it does not adversely 
affect the environment and the solid 
waste generated such as ash etc. is 
disposed in ecofriendly manner. 

Complying  

5.  Any source of emission other than that 
mentioned in the Air consent seeking 
application will not be permitted by the 
Board . 

Complying   

6.  The industry should ensure the operation 
of the air pollution control system 
(APCS) in such a manner that the air 
emission confirms with the standards 
prescribed under the E.P Act 1986 as 
amended. 

Complying   

7.  The industry shall submit Environmental 
Statement in prescribed format as per 
rule no.14 as per E.P Rules 1986.  

Complying   

8.  The industry shall abide by orders / 
directions issued by Hon’ble Supreme 
court Hon’ble High Court, Hon’ble 
National Green tribunal, Central Pollution 
Control Board and U.P Pollution Control 
Board for protection and safe guard of 
environment from time to time. 

Complying   

9.  Industry shall submit monthly monitoring 
reports of all stacks and ambient   air   
quality from a certified / approved 
laboratory under E.P. Act 1986 . 

During visit directions given to 
industry representative for 
compliance of direction. 

 

10.  The industry shall comply with various 
provisions of Air (Prevention and Control 
of Pollution) Act 1981 as amended, 
Water (Prevention and Control of 
Pollution) Act 1974 as amended and all 
other applicable rules notified under 
E.P. Act 1986. 

Complying   

11.  The industry will ensure the continuous 
and uninterrupted data supply from the 
OCEEMS to the CPCB and SPCB . 

Complying. OCEEMS was 
found operational during visit. 
Data is been provided to 
CPCB and UPPCB servers.  

 

12.  The unit shall submit audited balance 
sheet for the current year and the details 
of fees deposited during last three years 

Complying   
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within a month failing which consent 
would be deemed void. 

13.  The use of Pet coke and Furnace oil as 
a fuel in the factory is restricted in 
compliance of the Hon’ble Supreme 
court order . 

Complying   

14.  The Industry will use minimum 20% Bio 
Briquette as fuel in the Boiler depending 
upon its availability. 

Complying. Industry found 
using bagasse as fuel in the 
boiler.  

 

15.  The industry shall obtain prior consents 
in the event of any addition of new 
emission generation sources such as- 
Boiler/ Furnace/ Heaters/ D.G. Sets or 
alteration of existing emission sources in 
accordance with section- 21/22 of air 
Act 1981 (as amended respectively). 

Complying   

16.  Minimum 33% of the land on which 
industry is established will be covered 
and properly maintained by the 
plantation of tall trees of suitable species 
as per the guidelines set up by the Board 
vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The 
copy of this guideline is available at 
URL http://www. uppcb. com/pdf/Green-
Belt-idle_160218.pdf . 

In compliance of Hon'ble NGT 
order dated 05.08.2022, 
detailed status of green belt 
has already been submitted to 
Hon’ble NGT by UPPCB vide 
it’s  compliance report dated 
02.11.2022. During visit 
industry was found complying 
regarding the development of 
Green Belt.   

 

17.  If closure order is issued by CPCB or 
UPPCB against the unit, then CTO 
issued earlier will remain suspended 
during the closure period and after 
ensuring the compliance and after 
revocation of closure order, the CTO will 
automatically be effective with additional 
conditions mentioned in the closure 
revocation order . 

Not applicable 
 
 
 
 

 

18.  Industry shall abide by the directions 
given by Hon'ble Court, Central Pollution 
Control Board and UPPCB for protection 
and safe guard of environment from 
time to time . 

Complying   

 
Specific Conditions: 
 

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  This CTO is valid for production SUGAR 
FROM SUGAR CANE CRUSHING 
CAPACITY-6250 TCD. 
 

Complying; unit avg. cane 
crushed from Nov. 2022 to 
Dec. 2022 is 4695 TCD. 

 

2.  The industry should be operated in such 
a manner that it does not adversely 

Complying   
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affect the environment and the solid 
waste generated such as ash etc. is 
disposed in ecofriendly manner. 

3.  Unit shall abide by directions given by 
Commission for Air Quality Management 
in National Capital Region and Adjoining 
Areas. 

Partially Complying. Directions 
may be issued to the industry 

 

4.  This CTO shall be subject to the order to 
be passed in OA No. 301/2021 Satyapal 
Malik Vs U.P. Government by Hon'ble 
NGT. 

Complying  

5.  The industry shall obtain prior consents 
in the event of any addition of new 
emission generation sources such as- 
Boiler/ Furnace/ Heaters/ D.G. Sets or 
alteration of existing emission sources in 
accordance with section- 21/22 of air Act 
1981 (as amended respectively). 

Complying   

6.  Any source of emission other than that 
mentioned in the Air consent seeking 
application will not be permitted by the 
Board. 

Complying   

7.  The industry should follow the directions 
issued by the Ministry of Environment 
Forest and Climate Change; Delhi vide 
Notification no. GSR 35(E) dated 
14/01/2016. 

Complying   

8.  The industry should ensure the operation 
of the air pollution control system 
(APCS) in such a manner that the air 
emission confirms with the standards 
prescribed under the E.P Act 1986 as 
amended. 

Complying. Emission 
monitoring from all the 
sources was conducted during 
the visit by UPPCB and 
parameters have been found 
to be within limit as per EP Act 
1986  

 

9.  The industry shall submit Environmental 
Statement in prescribed format as per 
rule no.14 as per E.P Rules 1986. 

Complying   

10.  This consent is valid only for products 
and quantity mentioned above. Industry 
shall obtain prior approval before making 
any modification in product/ process 
/fuel/ plant machinery failing which 
consent would be deemed void. 

Complying   

11.  The industry shall abide by orders / 
directions issued by Hon’ble Supreme 
court Hon’ble High Court, Hon’ble 
National Green tribunal, Central Pollution 
Control Board and U.P Pollution Control 
Board for protection and safe guard of 
environment from time to time. 

Complying   
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12.  The industry shall comply with various 
provisions of Air (Prevention and Control 
of Pollution) Act 1981 as amended and 
all other applicable rules notified under 
E.P. Act 1986. 

Complying   

13.  The unit shall submit the point wise 
compliance report of the previous CTO 
issued by the Board and the audited 
balance sheet for the current year and 
the details of fees deposited during last 
three years within a month failing which 
consent would be deemed void. 

Complying   

14.  The use of Pet coke and Furnace oil as 
a fuel in the factory is restricted in 
compliance of the Hon’ble Supreme court 
order. 

Complying   

15.  Industry shall submit emission 
monitoring reports of all stacks and 
ambient air quality from 
MOEF&CC/UPPCB accredited 
Laboratory on quarterly basis to the 
Board. 

Complying   

16.  The unit shall submit the audited balance 
sheet for the current year and the details 
of fees deposited during last three years 
within a month. 

Complying  

17.  This Consent order shall automatically 
become invalid on issuance of Closure 
Order by C.P.C.B / UPPCB and further 
on revoking of Closure order, the 
Consent order shall become valid. 

Presently not applicable.   

18.  In compliance with the Hon’ble Supreme 
Court order passed in W.P. (civil) No. 
13029/1985 M.C. Mehta Vs. Union of 
India and ors. the use of Pet coke and 
furnace oil is prohibited. 

Complying   

19.  Unit shall ensure the installation and 
connectivity of Online Emission 
Monitoring System at the stack of air 
polluting sources and ensure the 
connectivity with the servers of CPCB 
and UPPCB. 

Complying. CEMS was found 
to be operational during the 
visit.  

 

20.  Unit shall use Bio-briquette as co-fuel 
with main fuel in the ratio of minimum 20 
percent in boiler subject to its availability. 

Complying. Industry found 
using bagasse as fuel in the 
boiler. 

 

21.  Fly ash shall be stored separately as per 
CPCB guidelines so that it should not 
adversely affect the air quality, becoming 
air borne by wind or water regime during 
rainy season by flowing along with storm 

Complying   
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water. Direct exposure of workers to fly 
ash & dust shall be avoided. 

22.  Unit shall comply the provisions of Water 
(Prevention and Control of Pollution) Act 
1974 as Amended, Air (Prevention and 
Control of Pollution) Act 1981 as 
Amended and Environment (Protection) 
Act 1986, and direction issued by 
Hon'ble National Green Tribunal, New 
Delhi in Order dated 13.07.2017 in OA 
no. 200/2014, M.C. Mehta v/s Union of 
India. 

Complying   

23.  Minimum 33% of the land on which 
industry is established will be covered by 
the plantation of tall trees of suitable 
species as per the guidelines set up by 
the Board vide its Office Order 
no.H16405/220/2018/02dt.16/02/2018. 
The copy of this guideline is available 
atURLhttp://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf . 

In compliance of Hon'ble NGT 
order dated 05.08.2022, 
detailed status of green belt 
has already been submitted to 
Hon’ble NGT by UPPCB vide 
it’s  compliance report dated 
02.11.2022. During visit 
industry was found complying 
regarding the development of 
Green Belt.   

 

 
Observations 

1. During visit, particulate matters were found deposited in nearby areas of railway colony 
towards east direction at the aerial distance of approx. 175 meter from the unit.  

2. During visit, all the wet scrubbers were found operational and the value of particulate matter in 
the OCEMS were found within the norms as per the E.P. Act 1986. 

3. Industry has fly ash yard approx. 4.15 Acre. During visit fly ash yard found almost empty as 
industry sending regularly fly ash to local farmers for land filling and brick kilns for brick 
making. It was also found that ash yard having approx. 12 feet high boundary wall along with 
plantation. The plantation is required to be more dense to capture dispersion of fly ash around 
the areas. Also manual water sprinkling found at the time of inspection.   

4. During visit, fly ash/bagasse was observed being transported through covered vehicles.  
5. As per Analysis report of treated effluent collected from ETP and STP outlet,were found within 

the prescribed norms.  
 
Recommendation 

1. In compliance of direction no. 62 of Commission for Air Quality Management in Delhi-NCR, 
unit is using biomass but as per the analysis reports of Stacks, particulate matter was found 
more than 80 mg/Nm3  but within the prescribed norms as per EP Act 1986. Therefore,  for 
complying with  CAQM direction to bring down emission to 80mg/NM3, Unit may be directed 
to upgrade the APCS further.  

2. Unit may be directed to submit piezometer reports to UPPCB on monthly basis. 
3. Directions may be issued to Unit to comply with the directions issued by Central Pollution 

Control Board, New Delhi vide letter–B-190198/WQM/II(RG)/CPCB/Sugar/12/2016-
17/16662, dated 14/19.02.2019, and send the compliance report to Board on quarterly 
basis. 
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4. Directions may be issued to identify recipient drains/ rivulets and their u/s & d/s location in 
consultation with UPPCB and shall carry out monthly monitoring of identified recipient 
drains at u/s & d/s location through lab recognized under Environment (Protection) Act, 
1986 and shall submit the analysis report on monthly basis by 10th of every month to 
CPCB and UPPCB.  

5. Directions may be issued to the Industry to install at sufficient height from the ground level 
Open to Network HD PTZ rotation Camera at the Inlet, Aeration tank, Secondary Clarifier 
and outlet of Effluent treatment plants for On Line Monitoring and its URL and password 
shall be provided to the UPPCB control room. 

  On the basis of above recommendations, directions have been issued along with specific 
timelines have been issued to industry vide this office letter no. 1362/C/U-7/Shamli/2023 dated 
13.01.2023 (Annexure-8).   

Past Violations 

1.   In compliance of Hon'ble NGT order dated 05.08.2022 in reference of recommendation 
made by joint committee on inspection date 31.03.2022, show cause notice has been 
issued u/s 33A of Water (Prevention & Control of Pollution) Act 1974 as amended along 
with Environmental Compensation of Rs. 30,000/- per day vide H.O. UPPCB, Lucknow 
letter No. H83587/C-3/Jal/262/2022 dated 01.11.2022 (Annexure-9). On the basis of 
industry representation dated 12.11.2022 and 03.01.2023, show cause notice has been 
revoked with imposition of Environmental Compensation Rs. 8,70,000/- vide H.O. letter 
dated 13.01.2023.     

 
4.0   DETAILS ABOUT M/S SHAMLI DISTILLERY & CHEMICAL WORKS, SHAMLI  

  During visit, unit was found Non-operational due to the maintenance work. Details are 
as follows : 
General information : 

1. Name of the unit and Address M/s Shamll Distillery & Chemical Works, 
Shamli-247776, Uttar Pradesh 

2. Spatial Co-ordinates (lat. & long.) Lat:29.450758 , Lon:77.315212 
3. Name of the Contact person- 

Designation 
Sh. Vinay Sharma, Manager (EHS)  
 

4. Year of Commissioning 1945 
5. Sector Distillery 
6. Production capacity 100 KLPD 
7. Status of consents & Authorization 

(validity/ applied) 
Air Consent: valid up to 31-12-2023 
(Annexure-10) 
Water Consent: Valid up to 31-12-2023 
(Annexure-11) 
HW Authorization:  Valid up to 28-01-2027 
(Annexure-12) 

8. Environmental display board at 
the entrance gate (Yes/No) 

Yes 



 
 

Page 18 of 30 
  

9. Water Supply Source No. of bore 
wells 
Water Consumption (KLD) (with 
details of water meters Installed) 
Logbook maintained: (Y/N)  
UPGWD Permission Obtained: 
(Y/N) 

Bore wells 02 nos. 
About 700 KLD (as reported) 

 
Water meter installed Yes, 
 
Yes, valid upto 17.12.2026 for 02 Nos. 
Borewells  (Annexure-13) 

10. Waste water generation (KLD) : The spent-wash generation is about 750 KLD 
(Average). 

11. Details of ETP Plant Spent-wash being generated from process, 
concentrated in MEE (2 Nos.,  one  of  22 KL/Hr 
and another one  is  30  KL/Hr Capacity) and the 
MEE  Concentrate  was being sent to slope fired 
boiler. MEE Condensate, Cooling tower blow 
down and boiler blow down treated in 
Condensate Polishing Unit (CPU). CPU 
comprises  of mixing tank (1100 M3), Anaerobic 
Reactor (5200 M3), Lamella Clarifier (14  M3), 
Aeration Tank (3000 M3), Clarifier (170 M3), 
Holding Tank (1100 M3), R.O. Plant (59 
M3/Hr). 

12. Sources of Air Pollution (Boiler detail) 1. 14 TPH Bagasse fired boiler (Not in use)   
2. 36 TPH Slope boiler  

Type of fuel/s used with consumption 
and Stack details With APCD 

  Fuel used in 36 TPH Slope and Bagasse 
Fuel consumption 180 MT/day- Slope, 

170 MT/day- Bagasse 
Stack height & 
Diameter 

72 Mt, 2.5 Mt dia. 

APCD attached Bag filter  
13. Details of OCEMS installation The flow-meter installed at spent-wash and MEE 

Concentrate line. OCEMS (emission) for PM   
emission   monitoring   from   the   boiler. Stack      
and      provided      connectivity      to CPCB/ 
UPPCB. 

14. Type & Quantity of waste 
generated 

Boiler ash:15 TPD 

15. Facility of Storage/Disposal   Boiler ash: Being sold to potash manufacturer 
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Compliance Status of industry regarding Hon'ble NGT order dated 02.12.2022 in reference of 
Consent Terms & Conditions :  
 
Water Consent conditions compliance status:- 

Unit have valid water consent upto dated 31.12.2023 issued by Board vide Ref. No. 
148785/UPPCB/Circle-3(UPPCBHO)/CTO/Water/Shamli/2022 dated 30.01.2022. Compliance status 
of conditions imposed in consent order are as follows :    

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  This consent is valid only for the approved 
production capacity of Rectified 
Spirit/ENA/Eth6anol- 100 KL/Day by using 
raw material C-Heavy Molasses-430 TPD 
OR Rectified Spirit/ENA/Ethanol- 100 
KL/Day by using raw material B-Heavy 
Molasses-333 TPD OR Rectified 
Spirit/ENA/Ethanol- 100 KL/Day by using 
raw material Sugar Syrup-299 TPD and by 
Product FUSEL OIL 6.0 MT/ Month. 

Complying  

2.  The quantity of maximum daily effluent 
discharge should not be more than the 
following:  
 

Complying; During visit unit 
found complying with ZLD 
norms.   

 

3.  Arrangement should be made for 
collection of water used in process and 
domestic effluent separately in closed 
water supply system. It should be ensured 
that domestic effluent should not be 
discharged in storm water drain. 

Complying. Separate lines 
for treatment of domestic 
and industrial effluent by 
STP and ETP respectively.  

 

4.  The domestic effluent should be treated in 
treatment plant so that the treated effluent 
should be in conformity with the following 
norms. 

Industry has installed 100 
KLD capacity Sewage 
treatment Plant which was 
found operational during 
visit. 

 

5.  The other pollutant for which norms have 
not been prescribed, the same should not 
be more than the norms prescribed for the 
water used in manufacturing process of 
the industry. 

Complying   

6.  The method for collecting industrial and 
domestic effluent and its analysis should 
be as per legal Indian standards and its 
subsequent amendments/standards 
prescribed under the Environment 
(Protection) Act, 1986. 

Complying   

7.  The industry shall not discharge any trade 
effluent outside the premises and Zero 
Liquid Discharge (ZLD) shall be 
maintained all the time. 

Complying; During visit unit 
found complying ZLD.   

 

8.  Molasses shall not be stored in kachcha 
pits. 

Molasses stored in MS  
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fabricated tank.  

9.  If UPPCB or CPCB issues closure order 
against the industry, this consent shall 
remain suspended for the period till closure 
order is revoked, after which the consent 
will be effective again for the remaining 
period. 

Presently not applicable.   

10.  The unit should be operated in such a way 
so that there is no adverse impact on 
public and environment. 

Complying   

11.  Unit must maintain on line connectivity of 
mass flow meters at the inlet and outlet of 
MEE and web cameras installed at the 
final outlet, MEE and Bio Compost yard 
and connected with server of CPCB and 
UPPCB. 

Unit found maintaining 
online connectivity of mass 
flow meters at the inlet and 
outlet of MEE and web 
cameras installed at the final 
outlet, 

 

12.  The unit shall ensure deployment of 
qualified staff for self-monitoring 
mechanism on 24 X7 hours basis. 
 

Complying   

13.  Volume of spent wash shall be reduced to 
40 % minimum and solid concentration 
shall be maintained minimum 30% at the 
outlet of MEE. 
 

Complying   

14.  Unit shall identify recipient drains/rivulets 
and their upstream & downstream 
locations in consultation with UPPCB and 
shall carry out monthly monitoring of 
identified recipient drains at upstream & 
downstream location through recognized 
lab under Environment (Protection) Act, 
1986 and shall submit the analysis report 
on monthly basis by 10th of every month 
to CPCB and UPPCB. 

During visit directions given 
to industry representative for 
compliance of direction.     

 

15.  The storage facility provided for spent 
wash shall be properly lined and made 
impermeable and the storage capacity at 
any stage shall not exceed 07 days 
equivalent of production in case of 
incineration boiler and 30 days equivalent 
of production in case of bio composting. 

Complying   

16.  Industry shall submit Environment 
Statement to this Board as per provision of 
Environment (Protection) amendment 
Rule, 1993 for the previous year ending 
31st March on or before 30th September 
every year. 

Complying   

17.  Industry shall ensure to send monthly 
reports regarding spent wash storage and 
details of spent wash in each lagoon 
constructed in industry. 

During visit directions given 
to industry representative for 
compliance of direction.     

 



 
 

Page 21 of 30 
  

18.  The Unit will file the renewal application at 
least 2 months prior to the expiry of this 
Order. 

Presently not applicable.   

 
Specific Conditions  

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  This consent is valid for the production 
capacity of Rectified Spirit/ENA/Ethanol-
100 KL/Day by using raw material C-Heavy 
Molasses-430 TPD OR Rectified 
Spirit/ENA/Ethanol-100 KL/Day by using 
raw material B-Heavy Molasses-333 TPD 
OR Rectified Spirit/ENA/Ethanol-100 
KL/Day by using raw material Sugar 
Syrup-299 TPD and by Product FUSEL 
OIL 6.0 MT/ Month. 

Complying  

2.  The unit shall maintain strict supervision 
upon fluctuations in operating parameters 
with respect to each treatment unit of the 
Effluent treatment plant. 

Complying    

3.  Earlier Board has issued a CTO vide letter 
no- 
133890/UPPCB/Circle3(UPPCBHO)/CTO/
water/ SHAMLI/2021, dated-18.08.2021 is 
revoked. 

Industry has valid Water 
consent upto 31.12.2023.  

 

4.  The industry shall submit the permission 
from the State Ground Water Authority 
within 3 months failing which consent shall 
be deemed automatically cancelled. 

Complying   

5.  This CTO shall be subject to the order to 
be passed in O.A. No.- 301/2020 Satyapal 
Singh Versus State of U.P. by Hon'ble 
NGT. 

Complying   

6.  Unit must install STP for treatment of 
domestic effluent and submit compliance 
to the Board within one month. 
 

Industry has installed 100 
KLD capacity Sewage 
treatment Plant which found 
operational during visit. 

 

7.  The industry shall establish Miyawaki 
forest inside the factory in sufficient area 
the treated effluent from the ETP shall be 
used for forestation. 

Complying   

8.  The E.T.P. unit operation line up 
Strengthening is to be maintained. 

Complying   

9.  The Unit shall install Piezometer for 
measurement of ground water level and 
the data generated from Piezometer will be 
provided to the SPCB on monthly basis. 

Piezometer installed. 
Directions may be issued to 
submit data generated from 
piezometer on monthly basis 
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10.  No effluent is allowed to discharge outside 
factory premises. 

Complying   

11.  Flow meter to be installed in all water 
abstraction points and usage of fresh 
water to be minimized.  

Flow meter installed.   

12.  The industry will submit the permission 
from the State Ground Water Authority 
within 03 month, failing which consent shall 
be deemed automatically cancelled. 

Complying   

13.  The unit shall submit the audited balance 
sheet for the current year and the details 
of fees deposited during last three years 
within a month. 

Complying   

14.  Industry shall abide by orders / directions 
issued by Hon’ble Supreme court Hon’ble 
High Court, Hon’ble National Green 
tribunal, Central Pollution Control Board 
and U.P Pollution Control Board for 
protection and safe guard of environment 
from time to time. 

Complying   

15.  Industry shall comply with various 
provisions of Air (Prevention and Control 
of Pollution) Act 1981 as amended, Water 
(Prevention and Control of Pollution) Act 
1974 as amended and all other applicable 
rules notified under E.P. Act 1986. 

Complying.   

16.  If UPPCB or CPCB issues closure order 
against the industry, this consent shall 
remain suspended for the period till closure 
order is revoked, after which the consent 
will be effective again for the remaining 
period. 

Presently not applicable.   

17.  This consent is valid only for Zero Liquid 
Discharge (ZLD). 

Complying   

18.  This consent is valid for 365 days 
operation of the industry of a year. 

Complying   

19.  The Project Proponent shall submit the 
validation report for 100 KLD Rectified 
Spirit/ENA/Ethanol-100 KL/Day production 
from any reputed Institute such as NSI, 
Kanpur/VSI, Pune or any other competent 
institute within 03 months after starting B-
Heavy molasses-based operation. If the 
validation report carried out by any reputed 
institute is same as claim made by the unit. 
The SPCB may further allowed to operate 
as per proposal of the unit. 

During visit directions given 
to industry representative for 
compliance of direction.     

 

20.  The maximum storage capacity of the 
lagoons is for 7 days holding capacity of 
the concentrated spent wash. Excess 

Complying   



 
 

Page 23 of 30 
  

Capacity of storage lagoon shall be 
dismantled within 3 months and progress 
submitted to the Board. 

21.  Bio composting shall not be allowed. Bio 
composting yard shall be dismantled within 
06 months and progress submitted to the 
Board. 
All generate Slope shall be used in the 
Boiler mixed with bagasse as fuel. 

Complying   

22.  Unit shall submit balance fee of Rs. 
50,000/- within 15 days in the Board. 

Complying   

23.  Minimum 33% of the land on which 
industry is established will be covered by 
the plantation of tall trees of suitable 
species as per the guidelines set up by the 
Board vide its Office Order 
no.H16405/220/2018/02 dt. 16/02/2018. 
The copy of this guideline is available at 
URL http://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf. 

In compliance of Hon'ble 
NGT order dated 
05.08.2022, detailed status 
of green belt has already 
been submitted to Hon’ble 
NGT by UPPCB vide it’s  
compliance report dated 
02.11.2022. During visit 
industry was found 
complying regarding the 
development of Green Belt.   

 

 
Air Consent conditions compliance status :- 
 
Unit have valid air consent upto dated 31.12.2023 issued by Board vide Ref. No. 
148770/UPPCB/Circle-3(UPPCBHO)/CTO/Air/Shamli/2022 dated 25.01.2022. Compliance status of 
conditions imposed in consent order are as follows :    

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  The details of Air pollution sources and 
stacks attached with Boiler 

Complying   

2.  The emissions by various stacks into the 
environment should be as per the norms of 
the Board. 

During visit unit found non- 
operational due to 
maintenance work.  

 

3.  The equipment for air pollution control 
system and monitoring, as proposed by 
the industry and approved by the Board 
should be installed in their premises 
itself. 

Complying   

4.  Industry shall dispose the incineration 
boiler ash in such a manner so that 
there should not be any adverse impact 
on public health at large and on Soil, 
Water & Air environment. 

Complying   

5.  The modification or installation in the 
existing pollution control equipment 
shall be done only by prior approval of 

Complying   



 
 

Page 24 of 30 
  

the Board. 
6.  The operation of air pollution control 

system and maintenance be done in 
such a way that the quantity of pollutants 
shall be in accordance with the standards 
prescribed by the Board/MOEF& CC/or 
otherwise mandatory 

Complying   

7.  Unit shall do provisions for control of 
fugitive emissions from process as per 
the norms of the Board/MOEF & CC/or 
otherwise mandatory. 

Complying   

8.  The unit shall submit the stack 
emissions monitoring report within one 
month from issuance of consent order 
along with the point wise compliance 
report of the consent order. Further 
quarterly monitoring report analyzed by 
Board/NABL accredited laboratory shall 
be submitted. 

Complying   

9.  In case of closure directions under 
section-5 of E (P) Act, 1986 issued by 
CPCB, this consent will be automatically 
suspended during the closure period, 
and will be automatically reinstated with 
specific conditions as per CPCB 
revocation orders. 

Presently not applicable.   

10.  Industry shall develop and maintain 
green belt as per the guidelines issued 
by the Board vide office order dated 
16/02/2018, which is available on 
Board's Website- www.uppcb.com. 

Complying   

11.  Industry shall submit Environment 
Statement to this Board as per provision 
of Environment (Protection) amendment 
Rule, 1993 for the previous year ending 
31st March on or before 30th 
September every year. 

Complying   

12.  Industry shall abide by orders / 
directions issued by Hon’ble Supreme 
court, Hon’ble High Court, Hon’ble 
National Green tribunal, Central 
Pollution Control Board and U.P 
Pollution Control Board for protection 
and safe guard of environment from 
time to time. 

Complying   

13.  The Unit will file the renewal application at 
least 2 months prior to the expiry of this 
Order. 

Presently not applicable   

 
 



 
 

Page 25 of 30 
  

Specific Conditions 

S. 
No. 

Consent Conditions Compliance Status Remarks 

1.  This consent is valid for the production 
capacity of Rectified Spirit/ENA/Ethanol-
100 KL/Day by using raw material C-Heavy 
Molasses-430 TPD OR Rectified 
Spirit/ENA/Ethanol-100 KL/Day by using 
raw material B-Heavy Molasses-333 TPD 
OR Rectified Spirit/ENA/Ethanol-100 
KL/Day by using raw material Sugar 
Syrup-299 TPD and by Product FUSEL 
OIL 6.0 MT/ Month. 

Complying   

2.  The industry should be operated in such a 
manner that it does not adversely affect 
the environment and the solid waste 
generated such as ash etc. is disposed in 
ecofriendly manner. 

Complying   

3.  The earlier Board has issued a CTO Air 
vide letter no 
133975/UPPCB/Circle3(UPPCBHO)/CTO/
air/SHAMLI/2021, dated-18.08.2021 is 
revoked. 

Industry has valid Water 
consent upto 31.12.2023. 

 

4.  This CTO shall be subject to the order to 
be passed in O.A. No.- 301/2020 Satyapal 
Singh Versus State of U.P. by Hon'ble NGT 

Complying   

5.  Any source of emission other than that 
mentioned in the Air consent seeking 
application will not be permitted by the 
Board. 

Complying   

6.  The industry should ensure the operation 
of the air pollution control system (APCS) 
in such a manner that the air emission 
confirms with the standards prescribed 
under the E.P Act 1986 as amended. 

Complying   

7.  Industry shall submit Environmental 
Statement in prescribed format as per rule 
no.14 as per E.P. Rules 1986. 

Complying   

8.  This consent is valid only for products and 
quantity mentioned above. Industry shall 
obtain prior approval before making any 
modification in product/ process /fuel/ plant 
machinery failing which consent would be 
deemed void. 

Complying   

9.  Industry shall abide by orders/ directions 
issued by Hon’ble Supreme court Hon’ble 
High Court, Hon’ble National Green 
tribunal, Central Pollution Control Board 
and U.P Pollution Control Board for 

Complying   
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protection and safe guard of environment 
from time to time. 

10.  Industry shall submit monthly monitoring 
reports of all stacks and ambient air quality 
from a certified / approved laboratory under 
E.P. Act 1986. 

Complying   

11.  Industry shall comply with various 
provisions of Air (Prevention and Control of 
Pollution) Act 1981 as amended, Water 
(Prevention and Control of Pollution) Act 
1974 as amended and all other applicable 
rules notified under E.P. Act 1986. 

Complying   

12.  The unit shall submit the audited balance 
sheet for the current year and the details 
of fees deposited during last three years 
within a month. 

Complying   

13.  The unit shall obtain prior consents in the 
event of any addition of new emission 
generation sources such as- Boiler/ 
Furnace/ Heaters/ D.G. Sets or alteration 
of existing emission sources in accordance 
with section- 21/22 of air Act 1981 (as 
amended respectively). 

Complying   

14.  This Consent order shall automatically 
become invalid on issuance of Closure 
Order by C.P.C.B/ UPPCB and further on 
revoking of Closure order, the Consent 
order shall become valid. 

Presently not applicable.   

15.  The industry will use minimum 20% Bio 
Briquette as fuel in the Boiler depending 
upon its availability 

Industry using Slop and 
bagasse as fuel.   

 

16.  In compliance with the Hon’ble Supreme 
Court order passed in W.P. (civil) No. 
13029/1985 M.C. Mehta Vs. Union of 
India and ors. the use of Pet coke and 
furnace oil is prohibited. 

Complying   

17.  The unit shall submit the point wise 
compliance report of the conditions 
imposed in the N.O.C issued by the Board 
for the expansion of the industry within a 
month. 

Complying   

18.  The use of Pet coke and Furnace oil as a 
fuel in the factory is restricted in 
compliance of the Hon’ble Supreme court 
order. 

Complying   

19.  The Project Proponent shall submit the 
validation report for Rectified 
Spirit/ENA/Ethanol-100 KL/Day production 
from any reputed Institute such as NSI, 
Kanpur/VSI, Pune or any other competent 

During visit directions given 
to industry representative 
for compliance of direction.    
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institute within 03 months after starting B-
Heavy molasses-based operation. If the 
validation report carried out by any 
reputed institute is same as claim made 
by the unit. The SPCB may further allowed 
to operate as per proposal of the unit. 

20.  The maximum storage capacity of the 
lagoons is for 7 days holding capacity of 
the concentrated spent wash. Excess 
Capacity of storage lagoon shall be 
dismantled within 3 months and progress 
submitted to the Board. 

Complying   

21.  Bio composting shall not be allowed. Bio 
composting yard shall be dismantled 
within 06 months and progress submitted 
to the Board. 

Complying   

22.  This consent is valid only for Zero Liquid 
Discharge (ZLD). 

During inspection unit found 
complying ZLD condition.  

 

23.  This consent is valid for 365 days 
operation of the industry of a year. 

Complying   

24.  Unit shall submit balance fee of Rs. 
50,000/- within 15 days in the Board. 

Complying   

25.  Minimum 33% of the land on which 
industry is established will be covered by 
the plantation of tall trees of suitable 
species as per the guidelines set up by the 
Board vide its Office Order 
no.H16405/220/2018/02 dt. 16/02/2018. 
The copy of this guideline is available at 
URL http://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf. 

In compliance of Hon'ble 
NGT order dated 
05.08.2022, detailed status 
of green belt has already 
been submitted to Hon’ble 
NGT by UPPCB vide it’s  
compliance report dated 
02.11.2022. During visit 
industry was found 
complying regarding the 
development of Green Belt.   

 

 
Observation 

1. During visit, unit found non-operational due to maintenance work.  
2. During visit, it is found that road side wind breaking MS sheet framing work was under 

construction.  
3. During visit, it is found that bagasse is being stored in covered hall and some quantity found in 

boiler section with green cover to capture dispersion of baggase particles.  
Recommendation 

1. Directions may be issued to unit for construction of road side wind breaking MS Sheet 
framing work as soon as possible. 

2. Directions may be given to the unit to submit the validation report for 100 KLD Rectified 
Spirit/ENA/Ethanol-100 KL/Day production from any reputed Institute such as NSI, 
Kanpur/VSI, Pune or any other competent institute within 03 months after starting B-Heavy 
molasses-based operation.  
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3. Directions may be issued to the unit to submit data generated from piezometer on monthly 
basis to UPPCB 

4. Directions may be issued to the unit to send monthly reports regarding spent wash storage 
and details of spent wash in each lagoon constructed in industry. 

5. Directions may be issued to unit to identify recipient drains/rivulets and their upstream & 
downstream locations,  carry out monthly monitoring of identified recipient drains at 
upstream & downstream location through recognized lab under Environment (Protection) 
Act, 1986 and shall submit the analysis report on monthly basis to CPCB and UPPCB. 

 On the basis of above recommendations, directions have been issued along with specific 
timelines have been issued to industry vide this office letter no. 1362/C/U-7/Shamli/2023 dated 
13.01.2023 (Annexure-14).   

Past Violations 

1.   In compliance of Hon'ble NGT order dated 05.08.2022 in reference of recommendation 
made by joint committee on inspection date 31.03.2022, show cause notice has been 
issued u/s 33A of Water (Prevention & Control of Pollution) Act 1974 as amended along 
with Environmental Compensation of Rs. 60,000/- per day vide H.O. UPPCB, Lucknow 
letter No. H78510/C-3/Jal/246/Ka.Ba.No./M.Nagar/2022 dated 15.07.2022  
(Annexure-15). On the basis of industry representation dated 26.07.2022, show cause 
notice has been revoked with imposition of Environmental Compensation Rs. 13,20,000/- 
vide H.O. letter dated 13.01.2023.       

 
INSPECTION TEAM 

S.No. Name of Officials & Details Signature 

1. Ankit Singh  
Regional Officer, UPPCB, Muzaffarnagar  

2. Imraan Ali  
Asstt. Environment Engineer, UPPCB, Muzaffarnagar   

3. Vipul Kumar  
Asstt. Environment Engineer, UPPCB, Muzaffarnagar  
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Photographs during Inspection 
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Photographs during Inspection 
 

 
 
 

 
 












































































































